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4. 
ORDERS OF THE TRIBUNAL 

dard Mr.B.S. Tripatny Ld. Counse.i appearing for the 

A1p.*.cant and Mr. S.K.Ojha, Ld. Standing Counsel appearing 

iic Railways and has not received his full L.A,P and 

arv. 

	

	Therefore, he has sought for Ef diiection to 

pondeifls to release his LAP and Leave Salary after 

ulating the same properly and paid. to him. His case is that 

ied representation to the Sr. DPO, Khurda Road on 

11.06 vi.de 	nexireAJ7 praying the relief claimed in 

O.A. Also he has filed representation before Sr. Divisiona 

rsoirnei Officer, East Coast Railway, Khurda Road on dat 

02.06. 	This has been fdlowed by series of rerninde 

v.;. \nnexure A13, A14 and A16. His representation has be 

i ded to the Sr. DPO, Khurda Road itiprrm. the 

'\risional Con1n1erc al \ 	Kh urda Ri . 

Ule Appa.ai a J 	 die maUtr 

pending before the 8U 	 .0206, without 

;ressing any opimo11.  on 	m'i . 	the matter the 

.3 is directed to dispose of the pendi 

the Applicant at an earliest oppounity with 

ne month from the date of receipt of this order. Ld. Standi 

C unsel for the 

I 
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Respondent No.3 by speedy post, 
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